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Fourteenth Loksabha

Session : 6
Date : 06-12-2005

Participants : Gavit Shri Manikrao Hodlya,Chatterjee Shri Somnath

>

Title : Further combined discussion on the motions for consideration of prevention of
insults to National Honour (Amendment) Bill, 2005 and State emblem of India
(Prohobition of improper use) Bill, 2005. (Motion adopted and Bill Passed).

MR. SPEAKER: Now we shall take up Item Numbers 19 and 20 together.
Shri Avinash Rai Khanna — Not present
Chaudhary Lal Singh — Not present

Hon. Minister to reply.
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MR. SPEAKER: Now the House shall take up the Motion for consideration of the
Prevention of Insults to National Honour (Amendment) Bill, 2005.

The question is:
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“That the Bill further to amend the Prevention of Insults to National Honour
Act, 1971, be taken into consideration”.

The motion was adopted.

MR. SPEAKER: The House shall now take up clause by clause consideration of the Bill.
The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Long Title were added

to the Bill.
MR. SPEAKER: The Minister may now move that the Bill be passed.

sft AFOTeRRTa BrsedT A @ Walqd, # YA &Yl &, -

“f% fagae &1 uRa fpar Sl >

2/6



11/14/2018

MR. SPEAKER: The question is:

“That the Bill be passed. ”

The motion was adopted.

MR. SPEAKER: Now the House shall take up Motion for consideration of the State
Emblem of India (Prohibition of Improper Use) Bill, 2005.

The question is:
“That the Bill to prohibit the improper use of State Emblem of India for

professional and commercial purposes and for matters connected therewith or
incidental thereto, be taken into consideration”.

The motion was adopted.

MR. SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:

“That clauses 2 to 11 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 11 were added to the Bill.
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The Schedule was added to the Bill.

Clause 1 Short title

extent, application

and commencement

Amendment made:
Page 1, line 3, --
for “2004” (2)
substitute “2005”
(Shr1 Manikrao Hodlya Gavit)
MR. SPEAKER: The question is:

“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula

Amendment made:
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Page 1, line 1, --

for  “Fifty-
fifth” substitute
“Fifty-sixth” (1)

(Shr1 Manikrao Hodlya Gavit)

MR. SPEAKER: The question is :
“That the Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill[p6].
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MR. SPEAKER: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.

... (Interruptions)

516



11/14/2018

MR. SPEAKER: The House stands adjourned to meet tomorrow the 7th December, 2005
at 11 a.m.

14.10 hrs.

The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, December 7, 2005/Agrahayana 16, 1927 (Saka).
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